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Procedure for dealing with appeals
4073. SHRI GOVINDRAM MIRI:

Will the PRIME MINISTER be pleased to
state:

(a) whether Govemment are aware of the
Supreme Court judgement given in R. P.
Bhatt Vs. Union of India (AIR 1986 SC
1040);

(b) if so, whether Govemment have issued
any instruction/advice etc. to the ministries/
departments/instrumentalities to adhere to the
observations/interpretation of the procedure of
dealing with the Appeals/Reviews etc.
prepared by petitioner-employees under
relevant CCS (CCA) Rules; and

(c) if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI R. JANARTHANAN):

(a) Yes, Sir.

(b) and (c¢) No, Sir. The Rule position in
the matter is quite clear. The existing
instructions already envisage that self-
contained, speaking and reasoned order should
be passed by the authorities exercising
disciplinary powers.

Retrospective effect to DPCs

4074. SHRI JALALUDIN ANSARI: wil
the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the Department
of Personnel had agreed in 1989 to give DPCs
retrospective effect in case it is delayed due to
court cases; and

(b) if so, what action has been taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND THE
MINISTRY OF STATE IN THE MINISTRY
OF FINANCE (SHRI R. JANARTHANAN):
(a) and (b) No, Sir. Normally, all promotions
including those delayed due to court cases take
effect only from a prospective date as per
instructions issued by the Department of
Personnel and Training.

[23 JULY 1998]

to Unstarred Questions 142

Wt T2 ggT=fT i A
4075. st et @t =NeY: FA1 T HA I
AT BT HUT NI
(P) w1 Irgfaa Sfol e srggfed
SISl & Qfthal a1 R dIc & dgd
Tl qAT TR B AT R Ry e e
ST 7, 3fR

(@) T 3T a0 &1 A7 "SR T g H
PICT R & AR AT 71, a1 39 Fde § TR
FIT HRATS B T 27

FIffidh, | Rrera ik deq d@=ea #§
I A e famt HATerT | oy WAt s et
JATEH): (F) S, &

() $=1I AXBR P U=i/Harsli H g
STifcrdl SR srggfad Senfdl @1 afafa
s w3 auf & AR gedr o1 &1 71 qfy,
e """ R 9 "W" ¥ I i,
H&fera Sfor & dey # MeaiRa ufreradr 9o
R A o H gHLT I F w9 S
faftr=1 R 1 et / Rard < St 31 21 o
Al el § W S arel 9l & A H o1g-
A 4 et g S et § S & Srenrdd
31fdre SR faQ 5T, Yo H Rarad & 5,
IUYhT & DI 3 el TAT SREVN R Hfiray
TG S AT BT YT BT 771 51 IGT=1er
& dda 7 FeEiRa omyg-wh 7 et/ Rara fay
ST, TSI =g fawRa feRu-a3 36 S
3T & I H 7 ST faemM 2

Relaxation in qualifying marks in Written
Test and Viva-Voce

4076. SHRI BANGARU LAXMAN:
SHRI GANDHI AZAD:
Will the PRIME MINISTER be pleased to
state:

(a) whether vide Office Memorandum
number 36012/23/96 Estt. (Res), dated the
22nd July, 1997 the relaxation in qualifying
marks in written test and viva-voce has been
withdrawn with immediate effect;

(b) whether all the posts of Group A, B, C
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and D which were reserved for SCs/STs after
27th Suly, 1997 have been filled up by the
candidates of these communities;

(c) the number of posts of Group A,B,C
and D which could not be filled up due to the
fact that reserved category, candidates of
SCs/STs failed to achieve the prescribed
qualifying marks; and

(d) the number of posts in Group A, B, C
and D reserved for SCs/STs remaining
unfilled have been permanently/temporarily
dereserved and filled up by general
candidates?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND THE
MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI R. JANARTHANAN):

(a) In implementation of the Supreme
Court
Judgement in the S. Vinod Kumar's case,
instructions were issued vide the said O.M.
withdrawing relaxation in qualifying marks
and
standards of evaluation in favour of SCs and
STs in matters of reservation in promotion.

(b) to (d) The reservation policy is
implementated by the Ministries/Departments
councemed. As such, the information is not
centrally maintained.

Shortage of Petro-Products due to cyclone
in Gujarat

4077. SHRI SANJAY NIRUPAM: SHRI
RAM GOPAL YADAV: SHRI
JANARDHANA POOJARY:
SHRIMATI JAYAPRADA
NAHATA:

Will the MINISTER OF PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether as a result of devastating
cyclone in Gujarat recently there is shortage
of petrol, cooking gas, diesel and kerosene in
Northern areas of the country;

(b) whether import of oil and LPG has
been affected as a result of damage to Kandla
Port;

(c) if so, what steps have been taken to
ensure adequate supplies of above items in the
area;

(d) the extent to which the pumping of
crude oil from Kandla to various refineries
across the country has been affected; and
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(e) by when normal supply from Kandla is
likely to start?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI SANTOSH
KUMAR GANGWAR): (a) All POL related
operations including LPG were suspended at
Kandla with effect from 9.6,1998 following a
severe cyclonic storm. This affected the
product availability in the Northern Region to
some extent. But no shortage to meet the
demand in all parts of the country was
allowed to occur

By  undertaking  movement  from
alternative  sources and utilizing the
inventories, full demand of all petroleum
products was met throughout the country,
including the Northern Region, whose product
demand is met partially through imports from
Kandla.

(b) The LPG import receipts/despatches
have been disrupted since 9.6.1998 owing to
the cyclone.

(c)The following actions have been
planned
and taken to ensure adequate supplies of
petroleum products:—

(i) Maximization of
production.
(ii)) Road/rail movement of POL

products maximized to the Northern
Region from alternate sources.

indigenous

(iii) A Task Force has been constituted
by the Ministry of Petroleum & Natural
Gas for reviewing the situation
periodically.

(iv) The situation is being closely
monitored for ensuring expeditious
restoration of port facilities at Kandla.
Most of the POL handling facilities at
Kandla have already been retored, except
LPG. The major distribution channel from
Kandla, namely, Kandla-Bhatinda
Pipeline, has become fully operational and
rail and road despatch has also commenced
ex-Kandla.

(v) Augmentation of LPG imports at
Mangalore.

(vi) Augmentation of imports of POL
products through other ports.

(vii) Pegging per capita LPG
consumption at last year's average.

(viii) The Railways have been
requested to accord white hot priority for
movement



